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H8n'bl« Mr, D,P, Sharma, Membsr (3)
H*n'bl« Mr, O.K. Singh, Member (A)

Sulikh Chand,
S/e 3hri Ram Dayal,
S-3/3, Palice Celeny,
Andreus Ganj,
New Delhi.

VERSUS

1, Delhi Administratien,
thrcugh. Chief Secretary,
Delhi Administr at ien,
Delhi,

2. Th« Cemmissiener ef Palice,
Delhi Peliee,

N, Uelhi.

y

Applicant

Respendent s

ORDER (in Circulatien)
( By H«n'ble Mr. B. K. Singh, Member (A)

This Rev/ieu Application Ne.4 29/93 hasbeen filed

by the learned ceun aels, Shr i R.L. ^.th^ ^nd Shri Ashish

K.H., f.r th. .ppliMnt. Th. Origin.l Appiu.tl.n u.s

fil.d .nd .rgu.d by Shrl 8.S, R.„,i f.j t h. p.tltl.nw.

nr., l>lMiind.r K,ur r,pr,s.nt.d th. r.sp.nd.nts.

2. It 1, .d^ltfd f«t th.t .y.ry .„id.nc. pl.cd by th.
l..rn.d p.un..l f.P th. .pplic.nt p.. t..„ mt. c.n.xd.r.ti.n
.ndZth. f.ct. and Lgal in„.l„.d in th. pa,, p.r.
h.ard and d.pld.d .n i,.rlt .Pt.r h.„lng b.th th. parti.,.

' . ™att„ ph.r. th.r. i, n.
.lt.rnati„. but t. drau inf.r.nc.. Pp.. crt.in Pact, and

conclusions drawn
circumstances, the ,t, cannet be doscrih.H cnoe ae scribed as^pr esumption
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and assumptian s. If tha circumstantial avidanca Is

such that an irrasistabla praaumptians aP«anclusian

can ba drawn fram majar and minar pramisas placad

bafera tha Caurt, tha Ceurt is duty-bound to d® so,

Thara is na quastian ®f grant of benafit ©f doubt

t© an applicant. It is not a criminal t rial,

3, Thara is na factual er legal arrer apparant en

tha face of tha racord and also thara is no discovery

®f a nau fact or evidonca which could not ba producad

at tha tima of hearing of tha O.A, Besidas, t har-a is

na athar sufficiant or raasonabla causa far frash haaring

in tha mattar. A raviau application is'maintai—nabla

only whan it comas within tha four cernars of Ordar 47

Rula 1 raad with Saetion 14 ef t ha CPC. Rav/iaw deas

cy
net lie for frash haaring 9^ arguments or for corr action

of a^ arrsnaous view takw^ but for eerraction of a

patent error of fact or law which • stares one en tha face

of record

^without any alaborata argument being naadad to osta-

J-
blishi . A plea net taken in tha O.A. No. 2287/92, Sulakh

Chand Vs. Delhi Administration & Anr., cannot ba raised

in tha Review Application. The review applicant has net

stated anything in this application which was not stated

and considered whan tha O.A. was decided. The loarnad

c©unsals for tha applicant have also net bean able to

paint out any factual or legal error which stares one an
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th« face of rac@rd nsr hav/a thay baan abla te adduca any naui

avidanca or nau facts uhich thay ceuld nat produea at tha

tima af hairing of tha 0. A. Ua tharafara faal that thara

i a no suffieiant and raasonabla causa for raoapning tha

mat tar and accordingly tha R.A. is dismiSsad as daveid

of morit or substanca.

\/pe

( 8.K. Wgl
'̂ ambar (A)

( 3. P. Sharma
Membar (3)


